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ORDER {ORAL}

Mr, Justice V.5. Aggarwal, Chairman:
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Constable \UTIVEeYr ;) OUt couida not make the grade in 1995.
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When he co 1d not ma e the grauae, he could have taken the

4, Learned counsel states at the bar that the applicant
cannot e asked to take such test because he had passed
it while in the Indian Army. On this ground, it is
contended that the applicant could not have been asked to
appear in the test first in the year 1995 and 1999. Even
this face of these facts so alleged, it cannot be termed
that the action of the respondents is illegal because the
applicant himself has stated that he has taken the test
more than seven years back. It is too late in the day to
allege otherwise.

5. Resultantly, we find no ground toc interfere. OA
must fail and is dismissed in limine.

{ M.P. Singh ) { V.5. Aggarwal )
Member (A) Chairman
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